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CORAM : HON'BLE MR S P MUKHERJEE ¢ ADMINISTRATIVE MEMBER

*

HON'BLE MR P M JOSHI ‘JUDICIAL MEMBER

9/0&/1987

Mr Racdhakrishnan for Mr B B Oza on behalf of the
applicant states that Mr Oza has sent a letter reporting his
inability to attend the court on the ground that his cousin
gxpired today morminge Mr J D Ajmera lecrned counsel for the
respondent has no objection. The case is adjourned to
30/07/1987. for hearing. Interim relief be continued till

the next date.

o/

(P 1 JOSHAT ) ( S P MUKHERJEE )
JUDICIAL AEMBER ADMINISTRATIVE MEMBER.
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Coram :; Hon'ble Mr. P.H. Trivedi s Vice Chairman

Hon'ble Mre. P.Me Joshi s Judicial Member
30.8-1987

Mr.B.B.Oza learned advocate for the applicant
files a@ application for an adjournment. Heard
Mr.J.D.AJmera learned advocate for the responddnt.
More than one adjournment has been given on account
of the petitioners' advocate's absence, Interim
relief cannot be allowed to continue if theipetitioners'
advocate have to be accomxﬁodated° ‘The case is adjourned
to 4th August, 1987 &nd if the advocate do not appear,

the case will proceed,

{(P.H.Trivedi)
Vice Chairman

(PM.Joshi)
Judicial/Membe r
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Coram : Hon'ble Mr. P.H. Trivedi ¢ Vice Chairman

Hon'ble Mr.'P.M. Joshi ¢ Judicial Member

Mr.B.B.Oza learned advocate for the applicant
files an application £or an adjburnmeht.' Heard
Mr.J.D.AJmera learned advocate for the'reSponaént.
More than oné adjournment has been given on account
‘ofAthe petitioners' advgcéte's absence. Interim
relief cannot be allowed to continue if theipetitioners'

advocate have to be accommodated. The case is ad journed
to ‘4th August, 1987 &nd if the advocate gdo not appear,

the case will proceed,

(P.H.Trivedi)
Vice‘Chairman

(PeMJJOshi)
Judicial Member
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Coram : Hon'ble Mr. P.H. Trivedi Vice Chairmman —

Hon'ble Mre. Pe.le Joshi s Judicial Member

4.3.198"

Learned advocate Mr.Radhakrishnan for Mr.B.B.0Oza
for the applicant states that appeal has not been

filed but 1ﬁter1m relief has been *Luu“y allowed.

by 28 D /‘]T)V‘W 7/&% Av ""/WV\UJC/
Interim ﬁellwr allowed to conLlnue7 The applicant
~

is allowed to file an appeal within one week of
the date of this order and if this is done delay,
on account of limitation as a bar be condoned.

With this the case is disposed of.

Py

X *A&‘/
(PoH. 111vod1)
Vice Chairman




